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Da:te of order 190‘3c980

0.A.NO, (Def.NO .546/97) /1998,

e

Jabber Singh /0 Shri Bhika Lal Ji Purohit, by caste
Rajpurohit, aged 30 years, per manent resident of Vill.
gi Aywa, Tehsil Marwar Junction, District - Pali(ﬁaj‘),
~ - Local Address @ Outside Chandpole, Jodhpur, =t present
& ) I.F.S. (Probationer Trainee) .

) 'Applicant eece

VS

_ 1. The Union of India through Secretary, Ministry of
Tos s Enpvironment & Forests, Paryavaran Bhawan, C.G.O.

N
- Complex, Lodhi Rcad, New Delhi.
-

oo o S 2.\ The Deputy Secretary (Director,Cadre Allocation),
oo 7w WMinistry of Environment and Forests, C.G.O.Complex,
,. ‘Loghi Rozd, New Delhi. | |
- ;‘»: .;':.‘ S ) . .».E:.;x lt)t‘ ’ . ae e REspOndentses.

- ) ) - £ e f o= gumg
N o ":‘if:lgf
N, . .Mr. ¥.C.Bhoot, learned counsel for the Applicants.
\M‘A“LZ:;:.;__,‘;MQ_M " k_;,v';,'.-_f}-"’- .
o C{RAM

) HONOIRABIE MR, A KHMISRA,JUDICIAL MEMBER
HONOURABIE MR, GOPAL 5INGH,ADMINISTRAT IVE MEMBER

*e™ s ™o

PER HONCURABIE MR . A K MISRA

The applicant has fil_eed this LA, with the
prayer that the impugned Notification dated 29,3.1996
(Annexure A-1l) be quashed and the respondents be dir-

ected to allccate Gujarat cadre tO the applicant instead

- of Bihar cadre.
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2a %”e have heard the learned counsel for the

applicant and have gone through the applicetion.

3. The applicént was appointed to the Ind iai_a

Forest Service vide teleéjraphiC'COmmunication dated
10.5.1995. In pursuance thereof, the applicant joined

as Probaticner for the 6lst Foundational course as per

the details contained in the order ééted 8/11th Sept.,
1995, Annex.A/4. Thereafter, vide #dw Notif ication Jated -

29.2.1996 (Annex.A-1), the app_licaht was allocated Bihar

cadre. This Notification has been challenged by the

applicant. By giving certain facts, he has claimed that
he be alloceted Gujarat cadre instead of Bihar. He has
also stated in the OC.A. that the cause of action accrued

to the applicant at Jodhpur, therefore, Jodhpur Zench

..of the Central Administrative Trlbunal has the juris-

o : e s,

- :,_.-;:'6 1r:t 10n J.n the matter.

4, ' ;{L‘he claim of the applicant was scrutinised by
[ . :

N

o

the Regisﬁry and an objection regarding jurisdictien

wag mcorporatea in the report on the scrutiny of appl:.ca-
tion. it is mentioned in the $heet that thls BEnch

has no jurisdiction.

Se The leasrned counsel for the applicant has‘
argued that the applicant is & resident of del*zpur. He
rece ived the appointwent order at Jodhpur,therefore, tie
cause Of action accrued to him at Jodhpur for seeking
redressal of his grievance.- He has fui:ther argued that
as per the Rule (6) of the Central Admmlstrutive Tribura 1

(Procedure) Rules,v 1987 (for short !the Rules®), the
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applicetion is maintainable in this Eench. The
" karned counsel has cited AR 1989 3C Page 1239~
' ABC Laminart (P) Ltd. Vs. A.P.Agencies Salem, in

support of his arguments.

6. _ We have considered the afguments. As pgrA

the Rule (6) of the Rules, such a‘pélication can be
instituted in the Bench within whose jurisdiction the
applicant was or is posted for the time being Or the
cause Of action wholly or in part had ax;isen. Examining
the resent application keeping in view the saig
provisions, we fingd that at tle relevant time, the
applicant was not posted at Jodhpur. e being a
resident Of Jodhpur only received the appointment offer
at JOdhpur. The applicant has no grievance as against
his appointment'l in the Indian Forest Service. When t’he
applicant was under _gOing; the training, the Not if ication

réij"én,ding‘ cadre allocation was issued on 29.3,1996.

VA

As aoainst this Notification the applicant has a
grievance and, therefore, the cause Of action can be
said to "”}r.xazve arisen to the applicant ©on the date of the |
;ot'ifﬂication either at the place where he was under -going
‘the itraining ‘or at a place where he was posted. From
the letter dated 17.8.1995 (Annex.A/5), it appears
that iInformstion was sought from the Director, Indira
Gandhi National Forest 'Academy, Ie hradun, regerding
actual number of probaticners under-going training for
initiation of alleccation process. Therefére, the part
of cause Of action can be said to have accrued to the

applicant at Dehradun. In any case, the cause of action
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or part thereof, had not at all accrued to the

applicant at Jodhpur.

7. We have gone through the ruling cited by

the learned ad?vocfaﬁg for the applicant to which there

'carmOt be two.opinicns about the principles laid down

“

bul”
ther.ein,Lthe frinciples in our humble Opinion do not

apply in the instant case recause of difference of
facts. The case in hand is 2 service matter and not a

dispute relating to commercial contract, Therefore, the

ruling does not help the applicant in the instant case.

8. ' The application, in our opinion, has wrvongly

been filed in this Bench which has no jurisdiction in

i

the mat»t‘e'r. The &iginai application, iherefore,

.de_,gejrves\to be returned to the applicant for being

~ presented to the proper Bench of the Tribunal.

e JIr the result, the registration of the
applicetion is declined for the reasons given zbove -and

- it is-.ordered that the application be returned to the

applicaent or to his counsel for being presented before
the Bench of tie Central Administrative Tribunal having

the jur isdictidu.

Ceopat o CNRE
~ ( GiPAL 5IWGH ) ( AJKoMISRA ) .
Administrative Member Judiadal Meuber' =~
s '
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